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RA. 47/39
O.A. 1123/87

Shri Lachhmsn Dass '• Applicant

Vs,

Union of India & others Respondsnts

P.euiGui application No. 47/89 has bsKn fi lod by Shri

Lachhman Dass against the order of this Tribunal in 0,A Mo. 1125/87

rejecting his application not intorferring with the transfer

ordar dated 1,4,87 in respact of the applicant and somoothers.

It has been stated that in the revitrw application that while

passing the order the Tribunal did not consider the points raised

^ relating to Article 15(l) and 15(3) of the. Constitution

discri linating in the matter of transfer between men an"! uomoRe
r.'

employee and non obseruanca of rules. It has been stated t at

whera there arc no statutory rules, .administrative instructions

h vn the force of statutory rules. These points raised in the

reuiew application were considered at the time of hearing the

original application and no new points have b:,sn brought out

in the review appliE;sj_tion, It was held that the tranSfer order

was an administrati'jG order issued.'.in public interEst and normally

tha Court should not interafere in such matters unless thore

was somo serious irregularity or malafidewhich was not established

in this case. It is held that there has been no glaring omission

or patent mistaks or apparent error oflaw in deciding the original

. application and no new or conuinving matterial bas been brought

out to warrant the rEJuiew of the original order. In the

circumstances, reuiew application is rejectGd,

Dy, 25,4,89,
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( B.C, r '̂iTHUR )
V/ICE CHAIRMAN


